
 

 

 

 

 

 

 

 

Judicial Service Rules, Tripura, 2003  
(As Amended upto 11th Amendment dt. 13.06.2023 & upto Notifications dt.29.02.2024) 

 
 

















































































































































Government of Tripura
Department of Finance

No.F.6(3)-FIN(PC)/2006(P-I)/617-51      Dated, Agartala, the 16th February, 2019.

MEMORANDUM

Sub:- Reimbursement of House Rent Allowance in respect of Officers of Tripura Judicial
Service.

In partial modification of this Department’s earlier Memorandum of even number
dated 20-06-2011 and in compliance to the direction of Hon’ble Supreme Court in order dated
17.01.2019 passed in Civil Appeal No (s). 1867/2006(Malik Mazhar Sultan & Anr. Vs U.P. Public
Service Commision & Ors), the undersigned is directed to inform that the Governor is pleased to
entire the officers of Tripura Judicial Service to claim 100% re-imbursement of house rent, in case
Government quarters cannot be provided to them.

This is issued with immediate effect.

To,
The Secretary, Law Department, Government of Tripura for information.

No.480          Registered No. N. E. 930.

 TRIPURA   GAZETTE

Published by Authority

PART--I--  Orders  and  Notifications  by the Government of Tripura,
The High Court, Government Treasury etc.

EXTRAORDINARY ISSUE

  Agartala, Monday,  February 25, 2019 A. D., Phalguna 6, 1940 S. E.

Printed at the Tripura Government Press, Agartala.

Atanu Dewanjee
Under Secretary

Finance Department.
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GOVERNMENT OF TRIUPRA
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HIGH COURT OF TRIPURA 
AGARTALA 

 
No.F.11(4)-HC/2024/4874            Dated, Agartala, the 29th February, 2024 

 

N O T I F I C A T I O N 

 The Hon’ble High Court has been pleased to notify the status of 

vacancies in all the grades of the Tripura Judicial Service as on 31.12.2023 

in terms of the Order dated 04.01.2007 of the Hon’ble Supreme Court of 

India passed in Civil Appeal No. 1867 of 2006 along with Civil Appeal Nos. 

1868-72 of 2006 (Malik Mazhar Sultan and another versus Uttar Pradesh 

Public Service Commission and others) which are as follows: 

 
A.   Vacancies in the cadre of District Judge (Grade– I) in respect of 
 

(a) Twenty-five per cent vacancies to be filled up by Direct 
Recruitment from the Bar; and 

 
(b) Ten per cent by promotion through Limited Departmental 

Competitive Examination of Civil Judges (Senior Division) not 
having less than five years of qualifying service. 

 

a. Vacancies as on 31.12.2023 

 Under Direct Recruitment Quota 

 Vacancy position  
 

Sanctioned Strength: 10  

Working Strength: 08 

Vacancy: 02 

 
 

 
 
 
 
 

Status of Recruitment 
Process  

Pursuant to the 
Advertisement dated 12.01.2023, 
for filling up of 01(one) vacancy, 
name of successful candidate on 
completion of the recruitment 
process, has been recommended 
to the State Government on 
25.01.2024 for appointment in 
Grade-I of the service. 

Remaining 01(one) vacancy 
is of recent origin due to 
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elevation of one Grade-I Officer 
of the service as Judge of the 
High Court of Tripura.  

The process for filling up 
the said vacancy will be initiated 
soon. 

Under Limited Departmental Competitive Examination Quota 

Vacancy position  

Sanctioned Strength: 04  

Working Strength: 04 

Vacancy: Nil 

-- 

b. Future Vacancies that may arise 
within one year due to retirement 

Direct Recruitment: Nil 
  
Limited Departmental Competitive 

Examination:            Nil 

c. Future vacancies that may arise due 
to elevation to the High Court, 
death or otherwise, say ten percent 
of the number of posts 

 
               Nil 

 

B.  Vacancies in the cadre of District Judge (Grade– I) in respect of 
sixty-five percent vacancies to be filled up by promotion 

 

a. Vacancies as on 31.12.2023 

 Under Promotional Quota 

 Vacancy position  
 

Sanctioned Strength: 26  

Working Strength: 25 

Vacancy: 01 

Status of Recruitment 
Process  

01(one) vacancy under 
Promotional Quota is of recent 
origin due to creation of one 
post of Special Judge (CBI 
Court) [Grade-I cadre] at 
Agartala by the State 
Government in the Law 
Department vide Notification 
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dated 16.12.23. 

Process for filling up the 
vacancy will be initiated soon. 

b. Future Vacancies that may arise 
within one year due to retirement 01 

c. Future vacancies that may arise due 
to elevation to the High Court, death 
or otherwise, say ten percent of the 
number of posts 

Nil 

C.  Vacancies in the cadre of Civil Judge (Senior Division) (Grade– 
II) to be filled up by promotion 

 

a. 
Vacancies as on 31.12.2023 

 
Civil Judge (Senior Division) 

 Vacancy position  
 

 

Sanctioned Strength: 40  

Working Strength: 32 

Vacancy: 08 

 

 
 

Status of Recruitment 
Process  

 
All the posts in the cadre of 

Civil Judge (Senior Division) are 
promotional posts. 

13(thirteen) Grade-III officers 
have completed the requisite 
period of 05(five) years of service 
in the Grade just on 02.01.2024.  

Process will be initiated 
shortly for filling up 08(eight) 
vacancies in the Grade. 

b. Future Vacancies that may arise 
within one year due to retirement Nil 

c. Future vacancies that may arise 
due to elevation to the High Court, 
death or otherwise, say ten percent 
of the number of posts 

Promotion: 02 
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D.  Appointment to the posts of Civil Judge (Junior Division) 
(Grade–III) by direct recruitment 

 
a. 

Vacancies as on 31.12.2023 

 Civil Judge (Junior Division) 

 Vacancy position  
 

 
Sanctioned Strength: 49  

Working Strength: 39 

Vacancy: 10 

Status of Recruitment 
Process  

 
All posts in Grade-III of 

the Service are to be filled up by 
direct recruitment. 

On completion of the most 
recent recruitment process, 
names of 05(five) successful 
candidates have been 
recommended to the State 
Government for their 
appointment in Grade-III of the 
Service. Out of 05(five) 
candidates, 01(one) candidate is 
yet to join in the service. 

The High Court will initiate 
process soon for filling up the 
vacancies shown alongside. 

 

b. Future Vacancies that may arise 
within one year due to retirement NIL 

c. Future vacancies that may arise due 
to promotion, death or otherwise, 
say ten percent of the number of 
posts. 

10 (due to Promotion) 

04 (due to establishment of new 

Courts at Mohanpur and Teliamura 
Sub-divisions) 

 
 

 Sd/– 

 (Vishwajeet Pandey) 
 Registrar General 
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No.F.11(4)-HC/2024/4875-88           Dated, Agartala, the 29th February, 2024 

 
Copy to: 

01. The Principal Secretary to Hon’ble the Chief Justice, High Court of 

Tripura, Agartala; 

02. The Secretaries to the Hon’ble Judges, High Court of Tripura, Agartala; 

03. The Secretary, Hon’ble Union Law Minister, Ministry of Law & Justice, 

Government of India, New Delhi; 

04. The Secretary to the Hon’ble Law Minister, Government of Tripura, 

Agartala; 

05. The Secretary General, Supreme Court of India, New Delhi; 

06. The Registrar (Vigilance), High Court of Tripura, Agartala; 

07. The Registrar (Judicial), High Court of Tripura, Agartala; 

08. The Registrar (Admn., P & M), High Court of Tripura, Agartala; 

09. The Joint Registrar, High Court of Tripura, Agartala; 

10. The Chief Librarian, High Court of Tripura, Agartala; 

11. The System Analyst, High Court of Tripura, Agartala for uploading the 

same in the official Website of the High Court; 

12. The Superintendent (Establishment/Recruitment & Rules), High Court 

of Tripura, Agartala; 

13. File No.F.11(14)-HC/2024; 

14. File No.F.11(61)-HC/2024. 

 
 
 Registrar General 
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